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13.64 hrs.

HOMOEOPATHY CENTRAL
COUNCIL BILL—con(d.

MR. SPEAKER: The House will now
take up further consideration of the
following motion moved by Shri A. K.
Kisku on the 16th November, 1978,
namely: —

“That the Bill to provide for the
constitution of a Central Council of
Homoeopathy and the maintenance
of a Central Register of Homoeopa-
thy and for matters connected
therewith, as passed by Rajya Sabha,
be taken into consideration.”

1307 hrs,

The Lok Subha adjourned for Lunch
till Fifteen Minutes Past Fourteen of
the Clock.

Homuoeopathy

The Lok Sabha re-assembled at
Twenty Minutes past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]

HOMOEOPATHY CENTRAL COUN-
CIL BILL—contd.

*SHRI J. MATHA GOWDER: (Nil-
giris): Mr. Deputy Speaker, Sir, I
was saying on Friday last, when the
Bill was taken up for discussion, that
the Congress Government at the
Centre had taken 25 years to introduce
the Homoeopathy Central Council Bill
for the development of Homoeopathy
in the country. In Tamil Nadu, the
Congress Party Government did not
take any interest either in the deve-
lopment of homoeopathy or in the
welfare of homoeopathic practitioners
for twenty long years. The D.M.K.
Government immediately after coming
to power, got the Homoeopathy
Council Bill enacted and now the
Council has also been set up.

There are about 1 lakh of homoeo-
pathic practitioners in Tamil Nadu.
They are all Members of the Homoeo-
pathy Medical Practitioners Associa-
tion, which was formed as early as
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1945. As there was no State Council
in Tamil Nadu and as there was no
Homoeopthy College also happily
now the DM.K. Government in Tamil
Nadu has decided to set up shortly a
Homoeopathy  College—they all got
themselves registered either with the
Bihar State Board or with the Andhra
State Board. If you look at the second
Schedule of this bill, you will find
that only those practitioners who had
got themselves registered with Lhe
Bihar State Board and with the
Andhra State Board from 1971 would
become eligible for registration in the
Central Register proposed to be start-
ed under this Bill. You can very
well imagine the plight and disappe-
intment of 1 lakh of Homoeopathy
Medical Practitioners in Tamil Naud
who got themselves registered with the
Bihar State Board and with the Ancii.a
State Board very much earlier than
1971. The Tamil Nadu Homoeopathy
Medical Practitioners Association re-
presented before the Joint Committee
that Clauses 13 and 21 as also the
second Schedule of the B should
be so amcnded as to enable them to
become members of the Central Re-
gister. They also wanted as an alter-
native that the Tamil Nadu Homoeo-
pathy Council Azt should be treated
on par with the Acts of other States
so that they can get themselves regis-
tered in the Central Register. I am
unhappy to find that the Joint Com-=-
mittee has not considered favourably
their suggestions. For no fault of
theirs, T am afraid that they might be
handicapped.

I would appeal to the hon. Deputy
Minister of Health that he shculd
bestow his personal attention on the
problem of one lakh of Homoeopathy
Medical Pratitioners in Tamil Nadu and
bring forward suitable amendments to
Sections 15 and 21 as also to Second
Schedule of the Bill. If that is not
feasible, he should bring the Tamil
Nadu Homoeopathy Council Act on

*The Original Speech was delivered

par with the Acts of other States,

in Tamil
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which alone can solve the problem of
the Tamil Nadu Homoeopathy Medical
Practitioners.

In his introductory speech, the hon.
Minister stated that during the fifth
Five Year Plan pericd an All India
Institute of Homoeopathy Medical
Research will be set up. Iappeal to
him that this must be done during the
Fith Plan period without fail. On no
account this proposal should be post-
poned to the Sixth Five Year Plan.
Similarly, T would also request him to
initiate proposals for having a least
one Homoeopathy Medical College in
all the States of the country, which
will prevent the future generation
frcm the fate that has overtaken the
Tamil Nadu Homoeopathy Medical
Practitioners.

I would now refer to another im-
portant point. I am sorry to say that
as per the Second Schedule the
Homoeopathy Medical ‘Practitioners
who have gone through the four-year
Degree course in a College and those
practitioners who have got diplomas
and certificates like D.H.S, D.H.B.,
and C.H.P. just after a short course of
six months or so for the sole purpose
of getling themselves registered with
the State Board are being treated on
par. The membership of the Central
Homoeopathy Council proposed to be
set up under this Bill will compose of
40 per cent nomination by the Central
Government and 60 per cent through
election. It might happen that the
Diploma and Certificate holders will
come in majority both in 40 per cent
nomination and 60 per cent election.
The objective of the Central Homoeo-
pathy Council to bring about a uni-
form standard of education in
Homoeopathy medicine will be set at
naught if the majority of the Council
is composed of Diploma and Certi-
ficate Holders. You cannot also
blame the Practitioners with Degrees,
if they are violently agitated over

this question. T am afraid that in
such a set instead of Homoeopathy
only politics will grow. I request the

hon. Deputy Minister of Health that
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he should try to remove the genuine
misgivings of the Homoeopathy Medi-
cal Practitioners who have got their
Degrees after four years. I am sorry
that the Government should have
brought such a half-baked legislative
measure for the development of
Homoeopathy in our country, which
alone can reach the poorest of the
poor living in the remote corners of
our vast country.

I request the hon. Minister of
Health to give earnest consideration
to the suggestions I have made.

With these words, I conclude,

ot qEe Iem (qTefT) o IuTETe
wErey, § T faq &1 e FAT E
o & wmgar g i ga § o GF Fona
@ ¥ IT F1 A HAT T FEL F7 N

a7 & Fwe 7Y qran A g9 6 T
a7 & HET g ¥ F 1T fAan E
T A OFET E

* Homoeopathy means the

- Homoeopathic system of medi-
tine and includes the use of Bioche-
mic remedies”.

Frgrifas ¥ A wEET § 30
daoe  graT 98 7 S frara At
t mfdfom wrw #fefom, 97 & #@aw
115 Afgfrm sw ARTFET AT E I AT
TTT ¥ w47 " AT &Y & frara 3w & fF oo
¥ amatafas #t wregar 2 & ? Afww
orq ¥ oF gfewm w1 g3 faar sy
¥ sarer Ty q7 = g ¥ fagiat
& wqare fagiy fmm sror & 3w
Feqmi F1HTT ¥ Fewe s faar 1 1908
¥ off oo off 91X 99 & qger F e
¥ goqme ff I ®Y AT A /AT WO
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[T 77 == 30myj

W3S ¥ et HIT 37 a1t FEqmAt F1
o9 A e F¢ faar Sy grenifes
P oY qaraTaTe A 2t ot 1908 A,
ITHY wro dfFe Fege ¥ qufee @
o oY mred SEaT R w1 i)
T & oY fagia ¢ 1 g6 FEsT
a1 farg £ ara #Y agrr FEey A
wFFqe faar w1 S A & w7
qeqTd oY, ToETT T Ay FE AT Gy
g, w, dfwe a1 9€ dEgw ¥ afew
&€z AT ¥ A3 FrAafa® Fror FAHAT
fo#t feft 1010 ¥ wx ) ITE
w19 T § 7 Rt Adiw e
SeraTaTEE e ot 3 g
W fr gl faardt 37 @7 &, @id
T g faamdf & § Ak s
1908 ¥ Tt ATE SfeaT UAe F e
farerT ST A AT IART AU CFEHRYE
Fv far | o % Fdifew &1 F
fear e fomar faid & goer arad
IAE! AT qgw & frEre faar @ W
o T AR 2 A Y

“recognised medical qualification”
means any of the medical qualifica-
tion, in Homoeopathy, included in
the Second or the Third Schedule.

o @t aer fafade oo 7 @ & faar
g #rf W7 § 98w A A
# o1z 3 7 #1993 g A
%, ag a1 dfed FT T § |

But what about those who have

been practising for the last ten or
fifteen yeurs in this country?
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37 F HI w9 7 Peggm aw faar
qg W1 W7 § 9 WIAT & Ha @ 2,

AR FAAIRFAT F9T § 7 g
AfrdrT g ¥ s 7 aar
wTw 1T & fF 57 # g8 32 gt

arer J

FE AT ToUFKoFIA., THo THo
g A The  Tho FA FFI WF
fz b5 R FrEAAN AR HF W@
T AT AT, X FLA aw AT A Feai-
¢t #Y H 37 F1 7z faar fF a7, g
WY OHIE T 9fFT | 37 FTRE TIAT
¥ am & 1 a2 R qarIz A YT,
# 7 wa1 f 3o oraely O & 9T & 7197
W mefamggfaram ? am
A I FT UFTEAE Ffaar g 1 F9A0 15
qagarsr (2) 3faC

“No person, other than a practi-
tioner of Homoepathy who posse-
sses a recognised medical qualifl-
cation and is enrolled on a State
Register of the Central Register of
Homoeopathy,...."

Fistly, he must have the qualifica-
tions. Then. he must be enrolled.
These two qualifications are essential.
If he does not hold these two quali-
fications he will not be entitled to
issue any certificate and he will not
be entitled to take part in elections.

A wRE-wag A ¥ AW FT
he will not be able to do any of
these things once this Bill is passed.
forr & grer feoarar 7% &, & TF A9
Fgar 2, fageaa ¥ AT AT ATE
AT ¥ adt Ff57rE 3 1 g FA AT
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mm%«'ﬂmﬁqwmt@m
¢ afes &ar Wt 7Y a7 aFaT § 1 §O
T FAH & A0 grr € 1| = w+v
W, TEET & §4T A H1 GTEAT IGAT
arfgr | 7 A= AT w1 TIg T
& @1 qUA & 99 FT A7 A9 7 TFTFAE
#< faar s @l & faq wgga a=
T 39 H &g fagr :

“shall hold office as Homoeopathic
physician”. What about one who has
been practising for the last fifteen
years., If he does not hold any dip-
loma, you say ‘please get out, you are
not holding a diploma’. I say that he
has experience of sp many years
because he has been practising in the
villages. You say he does not
possess a diploma; let him go to
Lendon and get a diploma within two
weeks; then he can pratice.”

# ag AEr THA 9T, WG A 4 AT
=2

“No person, other than a practitioner
of Homoeopathy who possesses a re-
cognised medical qualification and is
enrolled.” Here I would suggest that
you should use the word “or” in place
of “and”. That will do.

fre 31 % g | g 9 weriew
TEZH § gATL 99 &1 F1 AT TH FX
grtmaiamaa g

“No suit, prosecution or other
legal proceeding shall lle against the
Government, the Central Council.."”

oTT g wqra K g97 e, FfFET g
a1 | w1 A7 F97 R E

“,..the Central Council or a
Board or any ccmmittee thereof or
any officer or servant of the Govern-
ment or the Central Council or the
Boarqd or the Committee aforesaid
for anything which is in good faith
done. ..”
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TH T WaAT §W FE AT & AL THA |

We are debarred from going to the
court. What is the definition of “good
faith"?

a8l WSBT FAT AW 7 a0 faav | gy
TS T W A (F

you please do not go to any court.

Tg TEHT F V7 AT F4

MR. DEPUTY-SPEAKER: I have
been listening to his speech. He has
taken ten minutes for what could
have been said in two minutes.

st gEw I

“State Register of Homoeopathy
means...."

oTT § 9% WL foEr § —

“The right of a person to practise
Homoeopathy in a State....”

Here, I have suggested one amend-
ment.

& zm ozl &1 owgw @
g

ot gew w wPAW (A7) ¢
I Y, W9 St faw @@ &
T o E IW ¥ Ve § gt
1 wfuw g wfus dam &1, wfux &
gfir @rt &1 I9 w Arw fuer
F7 wE TH F1 fawrw S|rEdT
I - oo e A
oidw Y fiF § A weq smA vy
¥ ga &7 fagq F9) arfs sfus &
sfer  @mT #1 g5 F1 @ fay ?
T WEETT A §A H T &THrE oo
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[5f g=w =+ wo]

Tt fear g, @ X feaer  wwafe
gk @w  won ! afr  wew
FE W 9gfa # dEm #, =A@
F @I AfaF AT AR A g
o ggdm AE T E A | AT
3T #1 A oW A HET A, wAIH
7 F2G ot ! oafs oo g
T WY FE AT Al § A
R 99 fuw ¥ wfus wg@w

Twe T W faww &OF

wgf dF IIART # I 8§,
@ § FE FHAG 4G & FE
2 99 & 95gE g,  Fal 4
@ # F FF AT
ArEAE F AT TE 49T T qBUHA
w31 fom & wAWar 5@

fom = &1 & e gar
g 39 #1 #g W wfgwr far am
fr ag fadt o 3w d s ffew
FT AT | TH §EY IH 9 qrEAEl
21 afe #¢ aafeq feat & foed
g AR =gt drF3 AT ST R, TR
gfe =g ST g a1 arg T W
AaT—ug IF AT &1 ¥yu fAdwA
gfs T ™ gfarw # &7
frg &1 am & aw o= &
q# &, ¥ I AFR AT BT
fRar W1 w3W § 97 *¢ $fwm W=
"9 |

@ avETh aEAT gEandr ¥
BI7 WTY OTOW OFTA@N § I &
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et = Wwﬁfwhmrl
qrandd qad wem AT ¥ T,
fer & @ar wrf s A 2 fe
A FIAA F Freagdr & gara
FT fa AT AT FLT | A
1 qE  qTAA FT w0fzd, g7 A
TEE &1 FE WA A4 E

wgt oF  #few ¥ Afgw swwram
AT & T F--ug ¥ g9 faw F
ag 7Er wwmar & fF W ¥ fRAA
g dmg 9T IENGLAT & WETA
gam AT g FAgm g fE
7Al WEET ¥ d@9 &1 q4F A
FRT §§ A1 FT T IFAG FL @
Zq AERT A OTH Fra AfaTT ¥ I
¥ F1 g 2 fEar =% ee
97 F I A0 H FETIIA0 F OATIATT
A qA@A @AT AT G §-IT 1T &
Fexg FL| W ZA & ¢ fEEAT
TF F@ A @ E—F4 a9 &7 TG
W zaq A fear qar a0 =wAA-
fpeg zam@¥ A wa F ofraw F
Tga 9§00 § 1 g mfE 3-4
T FT IHAHNA AL ATAT FHAT )
qg wedr g€ A fr Aw A geadar
AT TAET  geqT @ WY FrE AT
affq geoar X @HATE 1 WA
FrE W oA TEET A H AN
¥ fof Ruc A G I 10
FHTT # USSR aqend g, wiw
W T { @A §
gy fF 3 g AL W WS



261  Homoeopathy
FA § «3A3 TR WEd W
@A AR § W QAT A T TR
W w1 W™ fed o swRT
fefdy & Xzial F At ona § 9 A
w7 g7 gl § sl &1 wfe,
ag wiys ¥ wfas @M Qs |
W AAw W @EE g4 grE S
§ zarear 4@y fawdt §, @i AT
F zargnt At g, Al e 5
aar #4i g ?

MR. DEPUTY-SPEAKER: This is

something different.

st gwq ww woAIR : IT AT
ar feafzs & Fgag 2 5 marom
AEr faadt | @@t 9T IugET Tt
fost, =9 QEY sAaEdar §¢)

arq oy famr @@ & & I AT
mwg—ﬁf‘m«mgﬁmﬂ:
g Wt fdww s swmar g 5
graiidt & Traed T daw oAl
& I & T Al g anfed
W ogmw ITF qaT A G w
srk afrfemtdmr @Y g =W
TANGr & el #1 agd  wWwer
Jov W@ §—w fad T F
AT FT qaqd e wwc & WY
w9 A4 g Wifga | afs & gew
oW wed g F g A
ot 1 g & gy e gEwT s
Wewr g wifed, o @R
WIS |TT GGy & et F a9 5
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g At sage Wy A W g
ifed | '

¥io Fwar wara (frala): umsdw
wgaa, FrAItdr de wrfeaw fas A
* fad & @eErT qar Her WERA
#1 agr§. T AEATE | FAT UG
faet aga T H o, G TEA AA
ifgd  qT—E=dT & W9 T8
Tfeew Y wfE 1 afz ag fawt
qgd  amr wgr g ar greEnada
F gra o 1 A wfas =
T wr wHar €r1 wg faw wAEl
Fufeaf # aga fadias agr w@r |
TWF qgd oW wAT H WTAT 9T |
3w F ag fadge e aHr |
g & # Y 3w FAE FT HIE AT |
7g fadee w3 w19 faa7 av 437,
grayd dwaw  faweawi & T A
w§, ofasww o 7§ #ig agT qgaL ¥
gy faqa srw=1%r fedi @ faam=
fFgr T | WART AW @ATE AT
| T wg ¥ agd Teut ¥,
gT =TI w9 Y g 90 fawi} fwr
ST FT | Wa4g TF Fga FreA-
¥ faq s mar & A & gwwar
g fr ww 7w feelt weTe ¥ wiwde
N ge@ T

yg agr g o wft oY wawl &or
W ¥ aedfeid A H s W
£ dfdm  sgiaws  grendd
TaFw & sleiErgdww Ftoam §
I ¥ fog 5w & frdr wmiEdT
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[3ro &war maiz]

M FE@ AL 1 Fg reaady
F aEn d fAr # g § (FaeT
O A g 5 fegemw & waw
it % fogw @=d @19 1 oTw A
9 a@Ew & g et § oF A
e @ r T faed weaw
7 gmiddr & TP O
A oy st fAgaw e gw owAwm A
W & W 05 gAaigd) 7 raddt
FY FeSr @A oiAr wifed o

Wg TF ECA  ge9 TN FT
aeAs § W UAN4Y & s
migt # wAr Al wwgd & 0 o
feetada gadr § 97 F zafs ar
qx @ § Ao Feeifen w1 e
T= @A g geEndt ¥ ko
AT AT FT AfEEH JaT FAAT gAL
g1 Tg ToT WA TS §—SlE
o ufsfmds s m=er W
t—fr aa & st £ v ¥ wfgw
FRAT 9gT wFAr g W fgrgeEm
Tq¥ wmEd w@® § A
F gEa W € X RF Faf
qgt WaAmT A & IF AN &
fafeear gfaami s swmg & 7=
T ¥ sETaT A S a9rfed |
o gH FrEad ¥ w2wE FY agrEr
¢ wr oz TTw 7 ofur wmmaEr
AR ®Y AT @, FOIST AW AT
wraar et @Y =T §, AfF ok
auy acy & @1 w7 faer & awmar
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gfF aga wswrg, WA faw a@
F gHEHT ®( AT AgT §, THgI
qTE  gFT ANgd | FW WeRi &
wrg & gg faw &1 q9dT aT@g )

SHRI RANABAHADUR SINGH
(Sidhi). Sir, I rise to commend the
Bill to the House. This is a Bill which
has been delayeq for quite a while
and what we felt was that this Bill
should have been taken up long
ago. Back gince the sixteenth century
when people were being held by
physicians as a cure for their sick-
nesses, any development in this
science ‘was frowned upon by them,
the art of the physician has always
lookeq down upon any advance-
ment in the science. It has been
the rule that the majority of the
physicians always looked down upon
any new innovation in treatment.
Homoeopathy unfortunately has been
suffering a similar fate. In this con-
nection there can be no two opinions
about the fact that with the large
population and with our poverty the
present methods of treatment are be-
yond the capacity of our people. If
some strong base is laid for homoeo-
pathy it would be for the good of the
people.

While speaking on this Bill one hon.
Member has raised his objection to
Section 15 wherein some people are
debarred from registering or practis-
ing homoeopathy under this Act. I
would like to draw his attention to a
further perusal of the same gection
wherein under Sec. 3, part C, it is
specifically mentioned that any per-
son whatsoever who has been practis-
ing homoeopathy for the last 5§ years
before the formation of the Central
Council would be entitled to be re-
gistered. That should obviously put
at rest this objection of the honour-
able Member.

I feel however, Section 31 goes
against the grain of Foundamental
Rights, wherein it debars any judicial
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Proceedings against the Central Coun-
¢il, the Government or the Board or

any officer thereof for any action
which is taken 1n good faith under
this Act,

1 believe this is something which
is put forward as a protective measure
for this newly formed organisation
which one hopes would give wunifor-
mity of education and practice to
homoeopathy in this country, but I
would still say, Sir, that this is a mat-
ter which can be examined again by
this august House, as soon as any obs-
truction in its functioning is brought
to notice, in the nature of any possi-
ble impediment because of this section.

In the end, Sir, I would only say,
there could be no difference of opi-
nion about this Bill. It is for the
benefit of the poorer sections of this
country. I hope that this Bill will
receive the prompt and unanimous
support of this honourable House.
It is only under homoeopathy that
the general people in this country
can look forward to a healthy and
meaningful life.

SHRI N. TOMBI SINGH (Inner
Manipur); Mr. Deputy-Speaker, Sir,
1 rise to support this Bill. While do-
ing so, I would like to make a few
observations.

The underlying principle before this
Bill is that on the one hand we want
to systematize and standardise the
practice and promotion of the system
of homoeopathy and on the other, we
want to show the due respect to all
the systems other than the allopathic
system.

T would like to draw the attention
of the Government and the House that
in this country today as also all over
the world that among the different
systems of medicines, allopathy has
been universally accepted. However,
as the climate differs from place to
place and the individual acceptability
of the same medicine prescribed for
the same disease also differs from
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individual to individual in the world
and, particularly, in pur own country
where we have different climates and
different food habits and so many
other different situations, we feel the
need for the encouragement of differ-
ent systems of medicines. The sys-
tem of homoeopathy, as we have seen
is the need of the hour. And this
measure is also to standardise and
control its practice and dispensaries,
It is true that this measure will have
all the advantages but, the people
may like to go to allopathic doctors
who still are out of their reach
in spite of the wide arrange-
ments that Government have
made in respect of public health.
There are difficult areas where mo-
dern medical facilities are yet to
reach. In such a situation, homeo-
pathy and other systems of indige-
neous medicines, namely, ayurveda,
nature cure, Unani and other systems
of Indian medicines that are available
in different regions of the country
should be made available to the peo-
ple. The need for this is still there
and therefore, may I request the Gov-
ernment of India that while estab-
lishing the Central Council of Homeo-
pathy, we should not stop at that ra-
ther, we should see that we control
the standards of the doctors. Also
we should take measure for education
of the general public in this respect.
Medical treatment is more or less a
matter of mental attitude at some
stage. The medical practice is to pro-
vide on the one hand ph]rsical care
and on the other menta] security. One
has to have a certain confidence in
this system. When we find a number of
systems like wmllopathy, homeopathy,
ayurveda, unani and nature were and
so many other systems prevailine in
this country, the people need a certain
guidance and education. For that
Government has to come to the res-
cue of the common people, particular-
ly, to the rescue of the people inhabi-
ting in the backward areas where the
system of allopathy cannot reach.
To-day the allopathic doctors social
and economic values have gone up so
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[Shri N. Tombi Singh

much that the best boy or the girl
in any family or in any society is
rushing in for this system of medical
education. It shows that they get
qualified duly and they are able to
establish their career. But their rela-
tions with the general public, parti-
cularly, with the poorer sections of
the people require to be improved
still.

With these words I support this Bill
and I would request the Government
to bring forward such measures as
would encourage other systems of
indigenous medicines.

With these words I support the
Bill.

SHRI SAMAR GUHA (Contai):
Mr. Deputy-Speaker, Sir, first of all,
I should like to congratulate Shri
Satish Samanta who brought forward
a Resolution for recognition of the
system of Indian medicines. We all
know that the allopathic doctors have
a peculiar attitude towards the sys-
tem of homoeopathic medicines. But it
is also a fact that in our poor country,
everywhere, in all parts of the coun-
try, there are innumerable homoeo-
pathic doctors and they afe practising
and in fact, in some cases where the
allopath could not do anything, a mir-
acle has been done by these homoeo-
path doctors. My hon. friend Shri S.
M. Banerjee is reminding me of Dr.
S. K. Das and and Dr. Majumdar
whose feeg were much more than
those of the allopaths. There are
many such homoeopathic doctors who
are practising. I have found that in
my case also, the treatment by the

omoeopathic doctor has done mirac-
Jes where the allopaths could not do
anything at all. I am mentioning this
because some Dpeoble say that the
homoeopathic system is not scientific,
and many allopath doctors are talk-
ing in a sooffing manner as if this is
not a science at all.
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I, therefore, congratulate our elder
Member Shri S. C. Samanta who had
drawn the attention of the Govern-
ment to this matter long before. I
vfrelcome this Bill, because for the first
t!.me, Government are giving recogni-
tion to the homueopathic system of
medical treatment. I welcome this
Bill for another reason namely that
our country is poor, and this method
is very cheap, and the medicine also
is very cheap, and, therefore, where
the ullopath cannot reach, the homo-
eopathic doctor can do very wel
Thus, this system is beneficial to the
villages and to the poorer peop’e.

So far, anybody could claim to be a
homoeopath and practise this system
and give medicines to the comman peo-
ple and the poor people. I am glid
that not only have Government
given recognition but they are also
forming a Central Council for giving
recognition, and for establishing a
training system and for bringing ab-
out uniformity of practice by all the
recognised doctors. But it appears to
me that this Bill is incomplete in its
object and purpose.

It is said that all kinds of help
should be given not only for train-
ing and for recognition but for estab-
lishing this council. The main things
which are important in this connection
are firstly, recognised doctors, second-
ly, giving proper training, and third-
ly the setting up of research centres
all over the country. TUnless research
centres are set up in different parts
of the country, even i you give train-
ing and give degrees to the recognised
homoeopathic doctors, they will not
be able to fulfil their objectives and

practise properly.
AY

In this Bill there is no provision for
any hospital. At least some experi-
menial hospitals should be set up in
different parts ol the country, at least
a few in each State, by the Govern-

ment for homoeopathy.
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Government should do something to
ensure medicines of proper quality be-
ing supplied to the people. There are
spurious medicines in homoeopathy
today. In my case, whenever any
prescription is given by a homoeopa-
thic doctor, I have to run to those
medical stores which supply products
manufactured in Germany or America,
because in those countries, this system
is recognised very much and there-
fore there are very qualified manu-
facturers of homoeopathic and bio-
chemic medicines there.

Therefore, 1 wish that some provi-
sion regarding control on the manu-
facture of homoeopathic and bioche-
mic medicines had been there in this
Bill. In fact, Government themselves
should have come forward to set up
certain manufacturing companies Jor
this purpose. Or, at least, they should
have set up some control over the
companies which manufacture these
medicines and see that  spurious
homoeopathic medicines are not ma-
nufactured but the proper.quality of
medicines is prepared and supplied in
adequate quantity to the people. It
should be of uniform quality, it should
be cheap for the common people and
it should be very beneficial to hospi-
tals and research centres. There should
also be control over the manufacture
of homoeopathic drugs. All these
things are essentia] to make this Bill
effective.

15.00 hrs,

st wyerw wamee (T)
T IMOEF A ANE | WANES
W ggd @ gdld g
& frar oA st ardfos
f o @raw ) we gaa gar e

A3 7 W4 ST i ag s sa F

ag @ faduw & ag wwar faledr §
#1150 gedt o gavear & SAAT AT
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AT Y Wi WX I T
T 31 qw | aga wE aw g9 fagaE
o faw g @ &1 3g fadwe
FRET & qre ot 71a1 91 /T qg AT
T T faq e & 1 g 9 grader
#r qformar o Iasr & agw far
T W gAEr oo ag gar g W
1 waAr gradar Tt § AR G
#1 HEAT q7E 8 F FUC Y ITAT AFAAT
qrF AE @A | S AR w5
TaTEat & g% WIATC IAR & WAl
ferft | g afoorm @ geT fF
faradl sl gargai  Freawer AW &
§ AT fomer wam s A 4R
or A G T Fd W R E I w7
anfer  gardi § A faw & af@a
wira AT & gATT T T AT @ &
IAFT AT TAST g AT | AL
AT GAT A TERT ST I &
far & @ Ta%T qaww ag A4l & F
g it 9g A wmd | U
FER & AT & 6 QB AT
¥ gar of@dr w3 foss &
engdr @ ot gEd @i § S
IR gHTR A &1 g | q fada®
WY 1971 FATAR IHH At qfoamar
&y o€ oY a1 ar 3er afoarar #1 @
fear 9w a1 fRT TEAT T a@ A FT
fam W@

“ ‘Homoeopathy’ meang a system
founded by Dr. Samuel Hahneman

and also homoeopathic system of

medicines which includes use of
biochemic remedies".
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f& w0t w1 A wEd @y faedt ot
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AT ¥ T whaw  sad @ AR
frar 2 gemT T A AN H FIH FT
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afe  @F I G W o § TwAr
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g Sfeg  &owAl ¥ @9 @ wEw
g w wom wfeg | R A
A& aFA AT AW | AW HEA A
gaw g ghm, qan & Awar §
"R qg W % a%dr § {6 same
faas A I gasr oy fear & AR
IHE ATZ [T AT A 9 fwar &
Al g7 a7 1 a4 a7 { qAAA §
T osw A gmm o

g T F Ty fadm w=m
gorTe 3 faw & afoqrar ¥ qfeadw
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): Sir, I would like to thank
all the members who have participa-
ted in the discussion and showed their
interest in support of this Bill. On be-
half of Government, I convey to them
our very sincere thanks for the sup-
port they have rendered. In this
connection, I would also like to thank
the members of the Joint Committee
who had given their time and worked
hard to make our work so much easier
here now. But for their work and
assistance, we would not have been
able {o bring this Bill so quickly be-
fore the Rajya Sabha as well as be-
fore the Lok Sabha today.

Homoeopathy, as so many Members
have pointed out, has gained ground
on a very solid footing, having its
scientific basis and also its popularity
among the people not only in the
rural areas but everywhefre. As far
as the question of legisletion is con-
cerned, we find from the year 1937
there had been attempts from time
to time to get the legislative recog-
nition here in Parliament as well as
in the different State Governments.
In 1937, Mr. Gyasuddin had moved a
resolution in the Legislative Assembly
regarding recognition for homoeopathy
Then in 1948, our elderly friend, Shri
Satish Chandra Semanta, also had
moved a resolution in the Constituent
Assembly of India. Thereafter, Shri
Wohanlal Saxena had also brought a
resolution. In view of these resolu-
tions by Shri Samanta and Shri
Mohanlal Saxena, the then Minister of
Health, Rajkumari Amrit Kaur, had
given some assurance that the whole
question of recognition should be
gone into thoroughly.

SHRI S. M. BANERJEE (Kanpur):
Which year?

SHRI A. K. KISKU: That was 1n
1948 Ever since, this was being con-
gsidered at different levels. In 1968,
the Bill on the Indian Council for



273  Homoeopathy

Indigenous Medicines and Homoeopa-
thy was introduced, and at that time
there was a package of the two sys-
tems together, but later, it was found
that because there is some fundamen-
tal difference between the two, the
indigenous systems of medicine hav-
ing their own scientific basis, and
homoeopathy having its own identity,
this Bill was brought in, and today
we are going to pass it.

Sir, I do not know if I will be able
to cover all the points that have been
meniioned by the different Members,
but I will try to cover them as briefly
and as pointedly as possible. Shri S.
M. Banerjee has spoken very highly
of the homoeopathic system of medi-
cine and has given it very special re-
cognition in the sense that he saia
some illnesses are not cured by ordi-
nary medicines; in other words, there
are some illnesses which are curable
only by homoeopathy. In this con-
nection, Shri Banerjee had pointed
out as well, as many other Mem-
bers,—

MR. DEPUTY-SPEAKER: Are you
answering the points or summarising
their speeches?

SHRI A. K, KISKU: I am making
some wobservationg on them. The
point mentioned by so many Members
was that it should be used specifically
for the rural health service, The com-
ment I would like to make is that it
is not only for the rural people but
for anybody, whether in the rural
area or in the urban areas. The point
is that some people constitutionally
respond in a better way to some sys-
tems of medicine, this that or the
other. The point that the hon. Mem-
bers were trying to present is that
the medicine’'s curable component
should be available to anybody,
whomsoever and wheresoever he may
be.

Some Members have pointed out
that there is a discrimination being
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meted out by the Government bet-
ween modern medicine and the homo-
eopathic system of medicine. I do
agree that there was a little more
weightage—I should not use the word
‘discrimination'—given so far to the
modern systems of medicine, but now
our mind is more towards giving re-
lief or medical care to {he people
everywhere and we are trying to get
Whatever resources are available in
whalever science,—whether indige-
nous, homoeopathy, yoga, nature cure
or modern medicine, so that we are
able to reach them to the farthest
corners of our country. It is not true
that there has been discrimination to
that extent that it was overlooked
totally. Today there are 300 dispen-
saries all over the country run on
homoeopathic lines, There are 30
hospitals. In Delhi, there are three
Central Government homoeopathic
dispensaries. We are spreading out
in the different cities of Calcutta,
Bombay, Kanpur, Meerut, Nagpur ete.
ete,

SHRI S. M. BANERJEE: The Kan-
pur dispensary was to be established,
but it was not done. A doctor was
appointed, but she was not sent to
Kanpur because there was no post.

SHRI A. K. KISKU: 1 have noted
it. This will not happen any more.
Not only Kanpur, but in every city we
are going to cover under the CGHS,
there will be proportional representa-
tion to homoeopathy and indigenous
systems of medicine.

There are 77 homoeopathic medical
colleges all over the country. There
is one university faculty at the uni-
versity of Kanpur. This is very en-
couraging and it shows that homoeo-
pathy hag been given due recognition
by the people.

SHRI S. M. BANERJEE: The:
Mayor of Kanpur was a Homoeopath.

MR. DEPUTY-SPEAKER: Kanpur
can never be overlooked with you in
the House, Mr. Banerjee!
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SHRI A. K. KISKU: Today we are
trying to give a much wider cove:r-
age for the health and medicare
of the people. About 12000 practitioners
in homoeopathy, institutionally train-
ed, are ready to go into the villages.
We are going to have a pilot project
to assess in a very scientific way the
acceptability of both indigenous sys-
tems of medicine and homoeopathy
before we can launch our effort for a
wider coverage in the fifth plan. We
have been sanctioned about Rs. 10
lakhs by the Planning Commission
and it will take about three yearg to
complete this assessment, after which
I am sure we will be able to give a
better coverage of the country.

About the manufacture and import
of homoeopathic medicines some com-
ments have been made by some mem-
bers that it is not being given due
weightage. Today in India we have
been able to raise the quality and
standard of homoeopathic medicines
manufactured here. For this purpose,
we have established a research cen-
tre of a very high order in Calcutta,
which is functioning wery well. I
am sure when this standard homoeo-
pathic pharmacopoeia comes out, we
will be in a much better position to
ensure better standards of medicine.

As regards research centres, as
many hon. Members have pointed out,
we would like to have more research
<entres throughout the country.

Dr. L. N. Pandeya hag tabled some
amendments on which I am not going
1o comment now because, I think,
when he moves them, I would reply
to him at the approbriate time. How-
ever, I would like to say one or two
things about some of the comments
that he made. He said that there is
no separate directorate in the differ-
ent State Governments. May I say,
whereas the present position is like
that, some States have a very good,
excellent directorate and there are
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some States which are lagging be-
hind? This is exactly the purpose of
the Bill so that in all the State Gov-
ernments we may be able to have a
good directorate for the purpose and
bring about uniformity in the stand-
ards,

Coming to Dr. Kailas’s observations,
he is not here and I do not think I
should comment upon anything in his
absence excepting that he has cover-
ed on my behalf the question of
different categories of practitioners
and he has supported the Bill that we
have covered all the categories of
practitioners under Schedules I, 1I
and III.

I would like to thank our CP.M.
leader, Mr. Halder, for his unreserv=
ed support 1 can only say that hs
apprehension that Homoeopathy may
be crushed by the modern medicine
iz unfounded because Homuoenpathy
by its own merit has stood the test
throughout these years and T can tell
him that it will excel in the years to
come, (Interruptions) I am not
gaving as a Bengali. What I am say-
ing is that we are going to open a
new chapter for rendering our ser-
vice in the fleld of Homoeopathv 10
the nation in the years to come.

Although Mr., Bhagwat Jha Azad is
mot here, I would say, he has been a
little uncharitable in his comments on
modern medicine. The modern medi-
cine hag shown its merit through
science, through research and, special-
ly, through surgery and we have seen
some unprecedented things in the
science of medicine today by way of
transplantation of heart, kidney and
all that. It has been applauded
throughout the country.

I would say that from the Govern-
ment of India’s side, there has heen
a trend of increased allocation for
Homoeopathy from the Second Plan
period up-to-date. Just to give you
the figures, in @ very brief way, in
the Second Plan period, the total
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allocation was Rs. 10.7 lakhs; in the
Third Plan period, the total allocation
was Rs. 15.1 lakhs and, during the
interim period of 1864-85, there was
an addition of Rs. 5 lakhs, in the
Fourth Plan pericd, the allocation was
Rs. 58.20 lakhs and in the Fifth Plan,
it is Rs. 131 lakhs, although we have
asked for more to the extent of Ra.
300 lakhs. I hope, we will get the
sanction of the Planning Commission
soon.

The D.M.K, Member asked for an
assurance that the practitioners of
homoeopathy in Tamilnadu who have
got themselves registered should be
recognised. 1 can only say that the
practitioners of Tamilnadu who are
registered in other States can apply
for registration to their Board which
has started registration of such
practitioners who have been practis-
ing for the last five years.

Two or three hon. Members sug-
gested that the biochemic system of
medicine should have a separate
identity and it should be mentioned in
the Bill. In the deflnition clause we
have stated that biochemy is also in-
cluded in this.

SHRI MANORANJAN HAZRA
(Arambagh): What is he going to do
about the establishment of a pharma-
copoeia?

SHRI A. K. KISKU: At the time of
the introduction of the Bill I have
said that we are going to have a
standard pharmacopoeia.

May 1 say that with the constitu-
tion of the Cenral Homoeopathic
Council there will be a central
register which wAll help us to build
up uniform standards and open up
new avenues for research and effec-
tive implementation of the Act
throughout the country? It will also
help us to develop proper pharmaco-
poeia on scientific lines. -
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‘With these words, I move this Bill
for consideration,

MR. DEPUTY-SPEAKER: Before
Iput the question to the vote of the
House, 1 want to say that I am in-
trigued by two provisions in the Bill
with regard to inspectors and wvisitors
in clauses 17 and 18. I have not been
able to make out what is the
difference in functions between them;
they appear to be duplicatory.

SHRI A. K. KISKU: The diffe-
rence between the reports of the
inspector and the visitor is that while
the inspector’s report has to be
forwarded by the Central Council to
the University, Board or medical in-
stitution which conduects the exami-
nation, and after receiving the com-
ments of the university, the Board or
the medical institution concerned
forwarding to the Central Council the
report by Visitors will be treated as
confidential and shall only be made
availible to the Central Council if the
latter requires it or to any other
authority as the President of the
Council may direct. This 1is the
clarification I can give at this
moment.

MR. DEPUTY-SPEAKER: I do not
know. But this appears to be a little
intriguing—two  sets of people,
Inspectors and visitors doing the same
thing with the provision that certain
reports may be treated as confidential
while the others are not. I really do
not know. Anyway it is upto the
House and the Ministry. I think this
has to be carefully looked into. There
appears to be a duplication—one set
of people practically doing the same
job as the other, the only difference
being that one report may be confl-

dential while the other report may
not be.
SHRI DHAMANKAR (Bhiwandi):

At present there are a very few
Universities which have got the
faculty of homoeopathy. I would like
to know from the Minister whether
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[Shri Dhamankar]

the Government would allocate more
funds in the Fifth Plan to the States
and Universities and urge upon them
to at least have one university with
homoeopathy faculty.

MR. DEPUTY-SPEAKER: 1 think
this is a little bit outside the scope of
the present Bill.

SHRI DHAMANKAR: It is very
much within the purview of the Bill,
Sir.

MR. DEPUTY-SPEAKER: That
relates to administration which may
better taken up at the time of discus-
sion of the Demand; for Grants of the
Ministry of Health. This Bill has
a limited scope of establishing a
Central Council ang having a register
for that. All these administrative
details—how much funds should be
allocated. for what, where hospitals
or Universities should be set up—all
these things do not come within the
scope of this Bill.

Now, the question is:

“That the Bill to provide for
the constitution of a Central Council
of Homoeopathy and the mainten-
ance of a Central Register of
Homoeopathy and for matters con-
nected therewith, as passed by

Rajya Sabha, be taken into consi-
deration.”

The motion was adopted.

Clause 2 (Definitions)

DR. LAXMINARAIN PANDEYA
(Mandsaur): I beg to move:

Page 2,—
for lines 7 and 8, substitute—

‘ “Homoeopathy” means the sys-
tem of Medicine founded by Dr. S.
Hahnemann subject to organon of
medicvirie which includes Biochemic
also;' (3)
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SHRI M. C. DAGA (Pali): I beg

to move:

Page 2,—

for lines 12 to 14, substiture—

‘ “recognised medical qualifi-
cation” means any of the medical
practitioner whose name is regis-
tered in the Central Register of
Homoeopathy or State Register of
Homoeopathy;” (4)

o wesfiag qivm : JUTEAs
g, dur & W faguw oo faeix
FT T Ao e v ¥ Fgr av fE
gramdar &1 Y afoqmer ggi qv &Y T
¢, 3w ofcamr ¥ gafy granddy i
s ® e fEar ommogn,
FfeT 95 & gy W% nfer 7@ g fF
gt F= o A dar g€, faw &
gr@ wiow #1 g, #9 aroed gf
awE gl AR g | W fafy
#t ofcarfea F@ awr st T wr
aw o # owAw e ww o gar
@ a& ™ = gfowrar wfys o5
Ewr g o Frwm oW
frfafas  dwe g fear 8 ——

‘Eratedt & wag weraw -fafa

¥ modw =To wFo gfrf
gra wearfue fafwan gafa
afais & fow & sl A1a-
W W’

IIEAey  WEYET, AT WAAIT HIE
wWar s sy & fF gratdt oF wew
fafrer  wafs & o aafrs oF
werr fafcer qafv | A fas &
fau oo wew ¥ #1E afcer afsw w@f
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F7v¢ ¥, TR T ¥ ovfae fer ar
7 2 TH ¥ fAU wem §F ouE
qftgzr #Y smEeTERr 41, adify 7z
oF g faam g Al afz A
A za wr mfwmfa fegr o 2 AT
IAN FAT ¥ TH H Tr@ gAT A1EC
dar & fer mm @ feg oA &Y
grayddt 1 afeamar A faegwr =12
BT =fgm

# 3ot w7 g fw ag 7aw #7%
T HT R FT |

SHRI M. C. DAGA: He mentions,
‘any qualification’ which is mentioned
in the second or third schedule.
Other people who have been practis-
ing for 10 or 15 years are excluded.
This is the position. I want to peint
out that this should be amended. It
should include any other medical
practitioners whose names are regis-
tered in the Central Registry of
Homoeopathy or State Registry of
Homoeopathy.

3 wgr 2 fF oo F g TEed
g e W wmgm, f s g E
e A fFar mar g, 7 9 deE
H o 7 dvve wggw # | & dvT
Tt g fF @ ¥ fam wn feiom
Y AN Wy 9y wraw F ey
'F {9z &1 Ia frar qi, 37 %
1500 &A1 i g7 9FK § TH-
Fe w fer omn @ —m Sfew

gt &

MR. DEPUTY-SPEAKER: The
point is clear. If you want that any
other institution should be i
in this list, you should have brought

2164 LS—10
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in an amendment to that effect. You
can't have just a blanket provision
like that. The hon. Minister may re-
ply if he likes.

SHRI A. K. KISKU: Sir, all these
points have been gone into in depth
by the Joint Select Committee. About
definitions, there are only 12 varieties
involved in biochemical medicines and
these are included in the curriculum
and in the practice of homoeopathy.
These were considered in depth by
the Committee. It is already cover-
ed in the Bill and there is mnothing
more for me to submit.

MR. DEPUTY-SPEAKER: I think
this will satisfy Mr. Daga.

SHRI M. C. DAGA: No, Sir. I
am not satisfied.

MR. DEPUTY-SPEAKER: I will
satisfy you The Select Committee

went into this whole question tho-
roughly and it had a look round the
country as to which are the institu-
tions in the country which are main-
taining a certain standard and which
can be given recognition. If however
it is within your knowledge that
there are some institutions in the
courtry which have been excluded,
etc. you can bring forward an amend-
ment that these should also be in-
cluded. The Schedule can be amend-
ed by turther addition of more names.
Some more names can be added on.
But we cannot make a sort of blanket

provision.

I will now put amendments moved
to Clause 2 to the vote of the House.

Amendments Nos. 3 and 4 were put
and negatived

MR. DEPUTY-SPEAKER:

the question is:

“That Clause 2 stand part of the
Bill"”

The motion was adopted
Clause 2 was added to the Bill.

Now
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[Mr. Deputy-Speaker,

Clause 3—(Constitution of Central
Council),

MR. DEPUTY-SPEAKER: Mr,
Daga, are you moving your amend-
ment No. 5 to clause 3?

SHRI M. C. DAGA: I am not mov-
ing my amendment.

MR. DEPUTY.SPEAKER:  Dr.

Pandeya, are you moving your
amendment No. 6 to clause 3?

DR. LAXMINARAIN PANDEYA:
I move:

‘page 3, line 5—

omit for other related disci-
plines”.’ (6)

IIAE  HEled, WU Hwee 4gA
amafas g ot & awmen g 5dY AT
g fream & e 6 gAR
At we ¥ Ay ag E——Sr g
qar o weEfag s @ oaEg
faive A a1 SmEgfeE wAWE @A
g mH oo fmwn & ay W
wmfaa  fafear fmr & g7 A
. & vas e &< foar g fRT &
qaRar g “a aeafas fre”
Y TE @A ) grawwar f adfl
4t | Far  greaddt wR aafas
& wgfafem ot w1 foar ozfa 2
fomsr  graddt § wenia g0 A
afz & @ w=i1 AERT
FAR B oFAr & | H wwe
¢ avirefs =t gwd wa ofoan 7
Wﬂfwaﬁiﬁﬂt‘fﬂ'ﬁﬂ

gwaT g !
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TgH I AT YHRET g gEieT
oy o9 ¥ frwr 3 SfEw g
¥ wrem Fear § AT AgIeT T wAnEA
#1 waeg @HC FO 6 gra W
iftr @t i g o faew
faar @@

SHRI A. K. KISKU: Sir, I am
unable to accept this amendment.

But, T would like to tell my hon.
friend that a certain medicine from
homoeopathy is close to that of allo-
pathy. I may give you one example
of Natrum Muraticum. This medicine
is used by homoeopaths as well as
by biochemists. There is such a big
closeness to this medicine. So, there
is no need for this amendment. I
oppose his amendment.

To WA TN oi¥T :  TH]
AgreT Fevaa: A A9 AR g o
§ | @& I w TEA T HEAETAT
a1 & @ aEaiaw w1 qfoamt ¥
e &< fmar 1 ey &
qrafgg (et agfaar &, a8 W
@y F AEAEsa @ g AN  Shal
Fersrer faar A AT FYE TATT TEX AT
LA

MR. DEPUTY-SPEAKER: Now, the
question is:
‘Page 3, line 5—

other related disci~
(6

Omit “or
p]in’sn ]

The motion was negatived.
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MR. DEPUTY-SPEAKER: The
question is:

“That clause 3 stand part of the
Bill.”

The motion was adopfed
Clguse 3 was added to the Bill.

MR. DEPUTY-SPEAKER: Now I
come to clauses 4 to 14. There are
no amendments. The gquestion is:

“That clauses 4 to 14 stand part
of the Bill".
The motion was adopted.

Clauses 4 to 14 were added to the
Bill.

MR. DEPUTY-SPEAKER: Now,
amendment Nos. 7 and 8 to clause 15
by Mr., Daga. Are you moving your
amendments, Mr Daga?

SHRI M. C. DAGA: I am not

moving my amendments,
MR. DEPUTY-SPEAKER: The
question js:

“That clauses 15 1o 25 stand part
of the Bill".

The motion was adopted.

Clauses 15 to 25 were added to the

Bill,
Clause 26 (Privileges of persons
who are enrolled on the Central

Register of Homoeopathy).

MR. DEPUTY-SPEAKER: I come
to clause 26. Are you moving your
amendment Dr. Pandeya?

DR. LAXMINARAIN PANDEYA:
1 move;

‘page 10, lines 22 and 23—

omit “, with the previous ap-
proval of the Government
of the State where he In-
tends to practise”’ (9)
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IMFET WER , AW G WY
AT FT CTATEF GAT AT T T
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¥ waT weew # ey AT 26(2)
# wfaw f dfew 1 A T
FAT THATE Fef W R Fer & fw
afz mx v @1 fees SRwET
T g7 =T ¥ qfww s AR
a1 ¥ uE T g W OEd
¥1 & @z ffew @ F waEfa

& weE | wwsar § 9% 9gd
mifasas | dEm afwg &

Tfwees & wadr MA deweT gMT 8§
#17 0F e § ag wlwT fvawr 2 Ar
AR g A w197 wfewrr g g
fF el gud =T H AT I FT AT
goe dfeew ®T &% | gafaw @
97 a7 SrEd A T & wE gewr
v ag & fE e w3w w1 ek
e wae g2w # A fafewr
w3 ¥ WA ¥ ITY WETS § A W
fafween g wxaFar 21 W W
#t a7er %1 Pafwwr ag w7 wwar §
g wgrg  TE W @6 @
afe  waT wAW ¥ A # S w0
Ferfieer s 1 e 2 @Y wRrAg
W omer af wigwre gt =g o
gerfere & g § TR ag o faeafa §
gaey frme fear o | & wvom T
g WA St AT T AT FT HAR

T w3 )
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SHRI A. K. KISKU: With refer-
ence to the amendment proposed by
vr. Laxmj Narayan Pandeya, may 1
say that when the Bill was introdue-

ed in the Rajya Sabha, it did not
contain this sub-clause? The Cent-
ral register was to contain only

names of persons who possessed the
recognised qualifications and were
enrolled on a State register. It was
pointed out before the Joint Com-
mittee that the State registers con-
tained at present several persons who
did not have a recognised gqualifica-
tion but were having long experience
in the profession. It was pleaded
that such persons should also be made
eligible for enrolment in the Central
register.

The Joint Committee, therefore,
amendeq clauses 21 and 26 having
regard to the contribution made by
most of them for the cause of homoe-
opathy and thus enabled such per-
sons to be enrolled on a new part,
namely Part II of the Central regis-
ter.

However, due to legal requirements,
since this subject-matter is a con-
current one, the necessity for obtain-
ing the approval of the concerned
States was jincluded while drafting
this new sub-clause of clause 26 (2).

Since this requirement is a legal
one and the State authority is in-
volved, this requirement cannot be
waived. It is expected that there
would not be any difficulty in obtain-
ing this formal permission. There-
fore, this amendment cannot be ac-
cepted.

MR. DEPUTY-SPEAKER: That,
T think, should be all right. Just
because of a legal requirement, since
health is a concurrent subject, they
cannot do that.

I shall now put amendment No. 9
to the vote of the House.
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Amendment No. 9 was put and
negatived.

MR. DEPUTY-SPEAKER: The

question is;

“That clause 26 stand part of the
Bill".

The motion was adopted.
Clause 26 was added to the Bill.
Clauses 27 to 33 were added to the
Bill.

The First Schedule was added to the
Bill
Second Schedule
Amendmen: made:
Page 14, line 34—
“MYSORE"”

for substitute—

“KARNATAKA" (1)
(Shri A. K. Kisku)

MR. DEPUTY-SPEAKER:
question is:

The

“That the Second Schedule, as
amended, stand part of the Bill".

The motion was adopted.

The Second Schedule, as amended,
was added to the Bill

The Third Schedule was added to
the Bill.

Clause 1 (Short tirle, ertent amd
commencement).

DR. LAXMINARAIN PANDEYA: I
beg to move:

‘Page 1, lines 5 and 6,—

for “Homoeopathy Central Coun-
cil Act, 1973" substitute
“Homoeopathy and Bioche-
mic-cum-Homoeopathy  Act,
1878".) (2)
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SHRI A. K. KISKU: As I have
already mentioned, there is no fur-
ther need for any amendment and,
therefore, I oppose this amendment.

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 2 to vote.

Aniendment No. 2 was put and nega-
tived.

MR. DEPUTY-SPEAKER:
questicn is:

The

“That Clause 1, the Enacting For-
mula and the Title stand part of
‘the Bill”.

" The motion was adopred.

Code of Civil
Procedure (Amdt.) Bill
Clause 1, the Enacting Formula and
the Title were added to the Bill.
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SHRI A. K. KISKU:
move:

I beg to

“That the Bill, as amended, be
passed”.

MR. DEPUTY-SPEAKER:
question is:

“That the Bill, as amended, be
passed”.

The

The motion was adopted. |

—

15.46 hrs.
CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY): I
beg to move:

“That the Bill further to amend
the Code of Civil Procedure, 1908,
as passeg by Rajya Sabha, be taken
into consideration”.

Sections 109 and 110 of the Code
of Civil Procedure contain provisions
relating to appeals to the Supreme
Court. As laid down in the said
Section 109, these provisions of the
Code of Civil Procedure are subject to
the provisions of Chapter IV of Part
V of the Constitution which includes
the provisions of art. 133.  Sections
109 and 110 and the connected pro-
visions of Order XLV, rules 3, 4 and
5 lay down the test for valuation of
property or the subject mat'er of
dispute as conferrizg the right cf
appeal to the Supreme Court. These
provisions were in keeping with the
corresponding provisions of art. 133
of the Constitution as it stood befare
it as amended by the Constitution
(Thirtieth) Amendment. As a conse-
quence of this amendment of art. 133.
it has became necessary to amend
these sections.



